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T4 1l ko IN THE COURT OF S /L i/ huviridefnim MM,
Y L

?:_w 4 sl dane i TIS HAZARI COURT DELHI

o W
f i e
b ~  IN THE MATTER OF:

_r_u:..u_v% Ty ),
- [ STATE VS, ASMEEN

W/0 BARKAT
R/O H.NO. A-211,).).COLONY

BAKARWALA , MUNDKA ,
OUTER DISTRICT , DELHI

FIR NO. 005177/2020
PS: E-Police Station MUNDKA .~
OUTER DISTRICT o Jo 1o

T U/Ss 379 IPC A e
w ge ok Voo
s __ﬂ___-J_.P..-.r].
N(rx APPLICATION ON BEHALF OF ASMEEN FOR i
£ RELEASE OF VEHICLE NO. DL-4ER-8050 ~ |  /
b2 ON SUPERDARL. o
RESPECTFULLY SHOWETH: ?TT}EEF
A8 € 1. That the aforesaid matter is pending Mri_a

@ﬁ\ Plumt . I
dnvestigation in P.S. Mundka Outer District and the sl
# challan has not been filed. ..._L....m
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Challan No, DI IR278200323163130
Circle: MTC

1L 3.07.2020)

This is an application for release of vehicle No. DLBER-

3249,
Present; Ld. APP for the State
Reply of superdari application filed on behalf of concerned
Urallic Inspector, .
¥ \\..
Applicant is absent.

Put up on 16.07.2020.

—_—

7K IMAR-I|
Duty MS-HiWes District)
hi/13.07.2020

Nisv~e

le pur vP on Ql-t1-24m,

muuum.m:!... THA AL
Dwiy mm-r -

-
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FIR No. 0274/20
PS Mundka
16.07.2020
Present: Ld. APP for the State .
None for applicant.
Ld. Counsel for applicant has moved an application U/s 166
and 140 of the M.V. Act for grant of compensation.
Let the same be put up before concerned court on
19.07.2020.

(DEEPIKA THAKRAN)
Duty MM-II, West Dist, THC, Delhi
16.07.2020.
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DISTRICT,TIS HAZARI COURTS: DELHI

IN RE:
STATE vs ABRAR
Sto/ $r gy FIR No.248/2020
e 1e 720 U/5.379/411/356/341PFC
i _.v\v g PS: RANJIT NAGAR
hesmwl. Pdn hanwx&w. IN J.C SINCE 18.6.2020

nlgﬂgg.mqﬂ.ﬂﬁnﬂuﬂﬁg
ON BEHALF OF APPLICANT ACCUSED ABRAR.

RESPECTFULLY SHOWETH:
1. That the applicant is innocent and victim of

F\v ﬁ\cﬁf\ false implication and he has nothing to do with
M 4
.\.f L]

b the present case.

Vv
™
11& That the present application covered the
notification dated 18.5.2020 £25.03.2020 passed

ﬂ“ by the hon'ble Delhi high court.

3. That the accused has not committed any offence as
he was not present at the spot and if this
Hon'ble Court perused the FIR then found that
nothing was recovered from the possession of the
accused.

4. That the co-accused namely Imran got bail from
the court of Ms.Sonam Gupta Ld.MM, Tis Hazari
Courts, Delhi, vide order dated 02.07.2020.
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‘ FIR No.305/2020

PS Kirti Nagar

Uls 379/356/34 IPC

] ' — .'mmmmw il 15.07.2020 amid lock-

mwmmm Court of Delhi, however. courts have heen directed to
ke mm&mm vide office order I'HJ.HQSHHGI’DHC dated 16.05.2020.

Present  Ld. APP for the State through VC.

Heard. Record perused.

Perusal of record shows that despite direction 10/SHO has not filed

'* wepor,
SHO. PS Punjabi Bagh is directed 10 join the proceedings through VC

Put up for further proceedings through VC on 16.07,2020 at 11.30 am.

Duty M HC

15.07.2020

e ——=
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FIR No. 429/20

PS Ranhola

16.07.2020

Present:  Ld. APP for the State.
None for applicant,
Reply not received.
Same be called for 20.07.2020

ﬁ.mmn_x?xz»zu
Duty MM-II, West Dist, THC, Delhi
16.07.2020.
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FIRNo. 185717 v &ﬁgﬁr

PS Eow
10.07.2020
Present  None.
Put up on 14.07.2020
(DEEPIKA THAKRAN)

Duty MM-II, West Dist, THC, Delhi
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FIR No. 345/20
PS Ranhola
16.07.2020
Present: Ld. APP for the State.
None for applicant.
Be put up on 20.07.2020

Emmv_x;w

Duty MM-Il, West Dist, THC, Delhi
16.07.2020.
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FiR No.12687/2020
PS Crime Branch ;
Liis 379 1PC -~
15 07 2020

Wininat eouns functioning has been restricted/suspended till 15.07 2020 amid lock-
diven by the Hon'ble High Count ol Delhi, however, counts have been directed 1o
Wik ap the urgent matters vide office order no.R-235/RG/DHC dated 16.05.2020

Present Ld.APP tor the State through VC,

Heard. Application perused,

Reply not received despite giving numerous opportunities, however. in
e inierest of justce, one more apportunity 15 granted 1o file reply to the 10

Put up on 16,07.2020.

(Babita Puniya)
Duty MM/WesyTHC
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IN THE COURT OF METROPOLITAN MAGISTRATE
WEST DISTRICT, TIS HAZARI COURT, DELHI
Presided by - Shri Ajay Singh Parihar

FIR No. 009443/2020
PS : Moti Nagar
U/s 379/411 IPC

04.07.2020
Present :  Ld. APP for the State.
None for the applicant/accused.
Reply ot filed.
IO/SHO Is directed to file reply.
List the matter lor consideration on 16.07.2020.

16 =112
1= La prp fen stode

e fon bee o pilCrns face e
Reflg nor  Pled -
TalSme M dbreesey o fike el
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and same s lywmg in Pobue Sution Mussfis
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A T ks A S

1 That waller of the scxused 1 hying in the shove-eaid vehich

4 Thet the sbovessld whisle b mo mww required e
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FIR No. 323/20

RS Kirtl Nagar

16,07 2020

Present.  Ld. APP for the State.

None for applicant.

This s an application for release of mobile phone received
via email.

Let 1/ SHO s directed to file the reply on or belore nesxt
date of hearing via email. Let facilitation center/ Nodal Officer be iIntimated
0 this regard and directed 1o call the reply via email as per office order
passed by Ld. District & Sessions Judge, West.

Put up on 17.07.2020.

\

PIKA )
Duty MM-II, West Dist, THC, Delhi
16.07.2020.
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g He will furnish his fresh address on record as and when he
changes the same.
4, He will not commit the same or similar offence in future.
Application in hand is disposed of.
Copy of order be given dasti to Ld. Counsel for applicant/

accused.

Record be sent to concerned court,

i
V‘T‘.—.ﬂiﬁ.—u\ﬂi

(DEEPIKA THAKRAN)
Duty MM-I, West Dist, THC, Delhi
16.07.2020,
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FIR No. 0172120

PS Patel Naga

10.07.2020
Present MNone
Pul up on 14,07.2020
L]
|
Vwl toh
- '-"] ,r‘-.Jllntl..
[ !" JI - .f.l"'l.ii--J'

(DEEPIKA THAKRAN)
Duty MM-1I, West Dist, THC, Delhi
10.07.2020
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FIR No, 77/2020
IS Muti Nagar

FAO7.23020
Mresent: L AP for the Stte
Reply of application not filed.
107 SHO s direeted w0 file reply of application for

15.07.2020

[RAKESH
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Feaply ol roceived,

Peaply be callpd o 14,07 2020

(OREPIKA THAKIAN)
[ty MM, Wt Dl THE, Delh
10,07 2020
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FIR No. 73710

S EOW

16.07 2020

Prosent Ll APP for the State,
None for applicant.

Lot 10/ SHO is directed to file the reply on or before next
date of hearing via email. Let facilitation center/ Nodal Officer be intirmated
in this regard and directed (o call the reply via email as per office order
passed by Ld. District & Sessions Judge, West,

Put up on 19.07.2020,

o -

(DEEPIKA THAKRAN)
Duty MM-II, West Dist, THG Delhi
16.07.2020,
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FIR No. 270/20
PS Ranhola
16.07 2020
Prosent  Ld APP for the State.
None for applicant.
Present application is received vin email
Lmlﬂiﬁlﬂhﬁlmdhﬂlmmmmmmm
mlmmﬂmwmmrmmmm
mmwmﬂmhﬂhw“w-wmmm
Pissied by Ld. District & Sessions Judge, Wit
Put up on 18.07 2020,

Duty MM-1I, West
18,07.2020 Dist. THC, Demi
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FIR No. 95/20

PS Ranhola

16.07.2020

Present: Ld. APP for the State.

None far applicant.
Present application is received via email
Let 1O/ SHO is directed to file the reply on or before next
date of hearing via email. Let facilitation center/ Nodal Officer be intimated
in this regard and directed to call the reply via email as per office order
by Ld. District & Sessions Judge, West.
Put up on 18.07.2020.

| L_._

(DEEmTHAKRhN)
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FIR No. 31372020

PS: Kirti Nagar
Uis ' 379/411734 IPC
State Vs. Nikhil Kumar
14.07.2020
Present  Ld APP for the state (through video-conferencing on CISCO
webax)

Ld. Counsel for applicant Shri Vaibhav Kumar (through vides-
conterencing on CISCO webex),
mmm.smmmmnmm.wz-
§3/21. Sonia Gandhi Camp. Naraina. New Delhi (in JC).
Mﬂﬂmpﬂmﬂ. Accused has not been
uh-ﬂmﬂmmmmuwﬂﬁumbemwum.
Copy of reply supplied o the counsel for appiicant.
mmmmnmmm 0 take
mhMﬂMﬂ“Mmﬂmmm
be released without any delay
mﬂmhmnumnﬂmw
concerned 10 for compliance and report.
Put up for further report on 16.07.2020.
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FIR No. 376/20
PS Punjabi Bagh
Uis 379411 IPC

16.07.2020
Present: Ld. APP for the State.

None for applicant.

Reply not filed.

Let 1O/ SHO is directed 1o file the reply on or before next
date of hearing via email. Let facilitation center/ Nodal Officer be intimated
in this regard and directed to call the reply via email as per office order
passed by Ld, District & Sessions Judge, West.

Put up on 18.07.2020.
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BAIL APPLICATION NO.

COUNT OF NON’BLE MATROPOLITAN MAGISTAATE
i3 FAzpucounTs, NEW DELNY DELNI
ar 20320

IN THE MATTER OF:
SONU P SONU SHARMA B BARHKA py f
/03 8h, kai Dahadur Sharma “)
n/0: Khasra No.=603, 0=-19, Maya Garden,
Village- laharheri Gaon, P.8.~ Dahadurgach,
Distt.= Jhajhar, Haryana
(Prosently in CJ-03) ~APPLICANT
Verauas
STATE OF NCT OF DELHI
THROUGH P.5.- RAHMOLLA, DELHI - RESPONDENT
‘P'\#' FIR NO. 653/2020
L) {{ u/s : 25/54/59 ARMS
F’LN ) ACT & 411 IPC
Ve P. 5. t RANHOLLA
« ‘l"j g) D.O.A. @ 22.06,2020
"‘r-. ’ 'ﬂ-ﬂq-'i
L
T ad LG
“
l | INDEX
Sr. Wo. | Particulars Court fea Paga Mo
1. |Undertaking 1
2, Bail Application U/s =5
l 437 Cr. P.C.
| 3. |vakalatnama 6
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FIR No. 026913/19

PS Punjabi Bagh

16.07.2020
Present: Ld. APF for the State.

Mone for applicant.

Let 10/ SHO is directed 1o file the reply on or before next
date of hearing via email, Let facilitation center/ Nodal Officer be intimated
In this regard and directed to call the reply via email as per office order
passed by Ld. District & Sessions Judge, West.

Fut up on 18.07.2020.

Emmzx&x?zu

Duty MM-Il, West Dist. THC, Delhi
16.07.2020.
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FIR No.12747/2020
PS : Kirti Nagar
U/s 379/411/34 IPC

16.07.2020

Present:  Ld. APP for State.
Sh. Jitender Kumar Ld. Remand Counsel in person.
Copy supplied to the Ld. APP as well as to the 10.
Reply if any be filed on the NDOH.
Put up for consideration on 18.07.2020.

(DMkm]
Duty MM-2,(Mahila Court-04)
West/ THC/Delhi
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IN THE COURT OF HON'BLE DUTY M.M., DISTT.
WEST, TIS HAZARI COURTS, DELHI

IN THE MATTER OF:

mnan.y\}u_n%euuunu Sidharth & Sidhu

S/0 Sh. Satish Kumar

FIR No.18/2020

H.n. U/s 392/34 1PC &
.% 25/27/54/59 Arms Act
X u,a
; PS: Patel Nagar
&\

Sent to JC:15.01.2020

dhhﬂdﬂﬂn ON BEHALF OF

1. That the applicant has been falsely

implicated in the above noted case. He

is quite innocent and has nothing to do
with the above noted case.
2. That the prosecution  story  is
‘absolutely false and fabricated. There
3. That the father of the applicant

Scanned by CamScanner



IN THE COURT OF LD. C.M.M., TIS HAZARI COURTS

sd his mebile phone

identify, who

DELHI
BAIL APPLICATION NOD. OF 2020
' A
STATE ) ' vs. JATI DIXIT
v g
et " a0 [ FIR NO. : 305/2020
! u/s : 356/379/34 IERC
- 2 - 5 : RIRTI NAGAR
i F =3 DDA : 15/06/20
SAIL APPLICATION UNDER SECTION 437 OF CR.P.C, FOR
GRANT OF BAIL ON BEHALF OF APPLICANT/ ACCUSED JAI
DIXIT
E: ILLY i
[ the applicant is Lhe accl edin the above
nat +the applicant has baen sted on
15.06,2020 in the above noted case and since
ther e is in udicial custody
. That t case of prosecutlon against the
applicant is chat .on 25/05/2020 he alongwith
accomplish had snatched mobile phone of
complainant.
30. That 4in the prasent FIR the complainant
himaself has narrated that he could not
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FIR No. 11870/20
PS Ranhola (Outer District)

16.07.2020

Present: Ld. APP for the State.
None for applicant,
Again reply not filed.

Let 10/ SHO is directed to file the reply on or before next
date of hearing via email. Let facilitation center/ Nodal Officer be intimated
in this regard and directed to call the reply via email as per office order
passed by Ld. District & Sessions Judge, West.

Put up on 18.07.2020.

(A THAKRAN)
Vest Dist, THC, Delhi
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That the applicant is ready to furnish sound surety to the

satisfaction of this Hon'ble Court.

7.  That the applicant undertakes not abscond the limit of this
Hon'ble Court as the applicant is the permanent resident of
the above mentioned address.

8. That E.s%gwn E_B.ﬁa&n all terms and conditions

n.ﬁ__ 4?&&. _ﬁc. rﬁ?nn{.w.“ﬁfl_‘ g%ﬁh&h\& {eifOn F...ub.d

In view of the above, it is, therefore, most respectfully prayed that
the Hon'ble Court may be to ﬂ.ﬁ» bail to the
licaznt al of the case, in the

Scanned by CamScanner
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OF APPLICANT( RAHUL )
Most respectfully submitted:-

I. That above noted FIR was registered on 7.07.2020.
2. That sccused was sent J/C on 08,07.2020 and some pending cased

were implicated on the accused.
3. That applicant has apprehension if any adverse order passed, he
would face difficulty.

PRAYER
Therefore, it is most humbly prayed that status report may kindly be

called from Jail Suprintendent regarding involvement of other criminal
cases, in the interest of Justice,

& ...._......__n.....ﬂﬂ__ ) _..“, , ."_". & 1
FaE R .._.l..-_.H nj_.mwp.“__. Rt ol
- ! ..... 4 1. ;
ChN J- 7 a .”,w“. ; _.__m. . v :
= T L 4 T
—au _......._.._u. 1 |- | ....__Hﬂﬂluulnn.-..- :.:.“_.." it U
“1Tis | o L ot 1 e+ =

Scanned by CamScanner



-

G e e el

I T mosd b e smonionss ol st pvotved 0w
e -

@ The sl n poumg by of I8 yumn of g ol deworve the
v oA G o oy ot

I T gyieas g & poer see of sty el ek bremd
b et

& Dhe gyt w maly & el b o e el condivions




%%m IN THE COURT oF gp. puTY M.M. TIS HAZARI
m.r IN RE: gy DERT.
’ ¢ srare vs, RRHUL
V >4 §/0 SH.SUNDER LAL
/\.’ & Q P.S. MUEKHRRJEE NAGAK
ﬂ) FIR NO.366/19

“ D_/ u/s 379/411/34 IPC
, W ON FOR gﬁ THE STATUS REPORT FROM
./ SUPERINTENDENT OF TIHAR JATL.
n __V MOST RESPECTFULLY SHOWETH :
1.7Tht the applicant/accused has granted
on dated 13.07.2020 bur till date
applicant/accused has not released from -

jail.

2.That applicanc/ancused wants getting ful

and final status Ieport from the jail

superintendent Tihar jall,
application.

hance |«

It 15 therefore praved f£o this Hon'ble
court that the necessary diraction may kindly
be issued to the Jail Superintendent to file
the status report of the above name accused, in
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Most Respectfully Submitted:-

1 That accused has been falscly implicated in this present ¢
2. That alleged recovery of scooty has alres 3

investigation qua of the present case has been con

any similar kind of criminal case.

4. That accused is young boy of mmmﬁ ¢ AN
lenient view of this Hon'ble Count.

5. That applicant belongs to poor strata |
carner of his family. e

6. That applicant is ready to abide by all terms and condition
released on bail. o o

7. That soplicant is fdany o srely. bond
mﬁﬁmﬁ it f:.:t?f?’ﬂ"“ ol

TR R . e
gL = Al 2
2 L it e T 7 11
by b 'I'Jl;':' S o :._'-\., b -
]
ra
711D [
I 1 —

Scanned by CamScanner



Sh. S.A. Rajput Id. Counsel for applicant/accused.

It is observed that the reply to the bail application has not been

Let the 10/SHO be directed 1o file the same on or before NDOH
Le. 17.07.2020,

Dasti copy of this order be given to the Id. Counsel as requested.
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Brief description of the case - Present bal application s fled for urgent
heanng as pcoused 18 frst time offender and only sarming member of the tamity
&7 Jue 1o pandemic he is most ity to sutfer from COVID 19,

arre of pudcal District:-  widl

FIR ND 62072020 PS PUMIABI BAGH WSISHITTALLABSS0Y1 20004 [PC

WHETHER CHARGE SHEET 1% FILED NO

COURT CONCERN MUIS MANU VEDOWAN MM TSI WEST

DETAIL OF ACCUSED - DUNTY KASHYAR S/0 KALI CHARAN, A-137, SHASTHI
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L. APP tor the State.
Sh. Pankaj Ld. Counsel for accused.

The present ball application has been fled on behalf of
‘accused Arun @ Chela in the above mentioned case FIR wheren it s
subrmitted that applicant is in JC since 07.05.2020. 1t is turther stated that
the accused Is innocent and falsely implicated in the present case It &
furthet submitted that main accused has already been mrested in the
present case and present acclused has been arrested on the disclosure
statement ol co-accused bul nothing has recovered from the possession
ol accused. It is further submitied that there is no previous conviclon in
Any commission of offence. It is further submitted that no purpose will be
served by keeping the accused in JC. Hence, present application seeking
bail of accused is filed.
Reply 1o this application was sought wherein it s mentioned
that the alleged stolen mobile phone, Aadhar card and cash of Rs. 600/-
were recovered from the accused. It is further submitted that in case he s
(eleased on ball he can repeal same oftence again. With this prayer for
_Wduwhmm
Consideration heard. Record is perused.
in the present matter, accused |s already In judicial
custody, no recovery is to be effected from the applicant for which his
custody Is required by the police. Considering the facts and circumstances
ﬂmm mmmﬁmhmum
uﬂlﬂ&m be taken In comy and for
ﬂﬁimli#i:ﬂh lfﬁ#ﬂﬁﬁﬁ.mm
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subject to following conditions:- C 3 O
1 He will not tamper the evidence or intimidate any of 1
witnesses.
2.

He shall co-operate into the investigation and will appear
hefore 1O and Court as and when required and directed.
3.

He will furnish his fresh

address on record as and when he changes the same,
4

He will not commit the same or similar offence in future.
Applications in hand is disposed of.

accused.

Copy of order be given dasti to Ld. Counsel for applicant/

""L_\..-
= . —‘--f"h_-_“u
(DEEPIKA THAKRAN)
Duty MM-Il, West Dist, THC, Delhi
16.07.2020.
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FIR N 0 o
P8 Weargn Nowjou '
U 0 ML 1 190G
A Ve Mo @0 Donpink
1007 Mo
Pinsent La AR for the State.
Sih Ayuby Atunind Ld, Counsel lor accused! apphicant .

Ihe present boll application has been lilked on behall of
accused Monu @ Deopak in the above mentioned case FIR wherein |t 1S
submted that appilicant is ity JC since 10.07.2020. It is further stated that
the accused  and complainant known 1o sach other previously and an the
basis of enmity complainant involved the present accused (n the present
case with the help of co-accused Manish @ Golu. It Is further submitied
that nothing has been tecovered from the possession of accused and the
recovery It any is totally planted one, 1t is further submitied that accused |5
A mared person and have one son aged about three years and working
as o driver Hence. present application seeking badl of accused is filed

Reply to this application was sought wherein it [s mentioned
that Rs. 300/- were recovered from the possession of accused Monu @
despak and co-accused Manish @ Golu. It is further submitted that in
case he s releasod on bail he can repeat same offence again. With this
prayer for dismissal of bail application has been made.

Consideration heard. Record is perused.

In the present matter, accused is already in judicial custody,
no recovery is 1o be effected from the applicam for which his custody is

required by the police. Considering the facts and circumstances of the
case, lkely impact caused upon the career/future of accused person and
hicely time 10 be taken in completion of investigation and for taking note ol
the fact that ball is a rule and jail is an exception, the accused is admitted
to il subyect 1o lurnishing the personal bond and surety band in the sum
of As 150000 with one surety in the like amount subject 1o following

gy e .
e
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' FIR No. gsizp
PS5 Ranhola

| Uls 363 1pc
16.07.2020

Presen Lel. APP for thié State

None for applhicant

This'is an application lor SEuance of directions 1o the SHO i
provide the ce

iled copy of the FIR to ace used Laseman, It i

Al copy of FIR i required for |
Hon'ble High Coun of  Delht,
application is illowed

i submired

therein 1

fling quashing petition beforn

In view of the

SuDmMIssIOnY, present

and concerned SHONO is directed 1o supply thi

applicany

accused with tho copy ol FIR forthwith

Application standg
thsposed of

Caopy of order be sent 1o SHO concemed

!

~ e
(DEEP|KA THAKRAN)
Duty MM-II, West Dist, THC Dafh

16.07.2020
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qn exception,

Personal bond and sure
in the like

1

dmount subject 1g 1o

the accuseq i5

He will not tamper the
Wineggpe

2 He
3.
changes the same

a

He will not commii the

Copy of oider be green dasti o L
acouserd

L]

shall Co-operate intg fhe
befare 1O and Court as and wi

nvestigation and will
hen required and directed
He will furnish his fres

-
= X
= L3
£
admitted 10 hail Subject to furnishing T,
=
ty bond in the sum of Rs. 20 000y WIth one surety -~
fowing conditions g
evidence or intimidate arny of the

afinea

h addrass on fecord as and whaj

same of similar ofence in fu
Applications in hand is disposed of

-_____I--"__.. -
(DEEPIKA THAKMAN)
Duty MM-II, West Dist, THC Delhj

16.07.2020.

d. Counsa| for e

| e
MICAni
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FIR No. 1562020
PS: Punjubi Bagh
Vehicle No,.DL-SCAK-(078

16,07.2020

This is an application for release of vehicle i.e. Vehicle No.DL- 8CAK U978
moved by registered owner.

Present: Ld. APP for Suse.
Applicant/ registered owner Prem Kumar Solanki in person with

Id.Counsel.

Document as (o the ownership of Vehicle No. Vehicle No.DL
SCAK-08978 shown

Report perused. As per repont filed by the 10, state has no

objection in releasing the vehicle.

This Court is of the considered view that the vehicle has to be
released as per directions of Hon'ble High Court in case titled as Manjit Singh
Vs, State in Crl. M.C. No. 4485/2013 dated 10.09.2014 wherein it has been

held that :-
“68. Vehicles involved in an offence may be released to the

rightful owner after preparing detailed panchnama; taking photogruphs of the

vehicle, valuation report, and a security bond.
69. The photographs of the vehicle should be attested

countersigned by the complainant, accused as well as by the person to whom
the custody 15 handed over,

70. The production of the vehicle should not be insisted upon
during the trial. The panchniuma and photographs along with the valuation
report should suffice lor the purposes of evidence,

71. Return of vehicles and permission for sale thereol should be

S
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§ 420/506/1208 1PC & g g &
.- P Vs Parminder Kaur /\ ;
<« '-.. s
! E '1_:
L1 =
accused wed to ball subject 1o furnishing the personal bong ang E-J
i anlnuhl o O RS 30,000/~ with one surety in the like amoum ?’3 |
surety bond in the . ‘f
subyect 10 followt lons.
b Wt:unn:“:nmpm the evidence of intimidate any of the ___é
1 He W
2 He shall co-operate into the investigation and will appear -
| d directed.
before Court as and when required an
g address on record as and when he

3 He will furnish his fresh

. mﬂmtmmmhﬂwmurﬁmlwonmhmmm

Application in hand is disposed of.
Copy of order be given dasti t0

Ld. Counsel for applicant

R swword be sent
| A mita it el
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al pond &ang
like amour

o fumishing the persen

’ accused 1s admitted to bail subject {
ty in the

surety bond in the sum of Rs. 30,000/ with one Suré

subject to following conditions- ny of the
L He:wht ot saiper the avidence of inUmidai® & !
witnesses, .
2 He shall co-operate inio the Investigation and will appedt
1d Court as and when required and directed

ill furnish his fresh address on record as and when he

ot commit the same or similar offence in future.
hand is disposed of.

der be given dasti to Ld. Counsel for applicant/

TS

e

(DEEPIKA THAKRAN)
EHI)' MM-II, West Dist, THC, Delhi
16.07.2020.
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FIR No. 17519
PS Tilak Nagar
Siate Vs, Inderneel Singh
16.07 2020
Presen: Ld, ARP for the State

Sh. Vikfam Sifigh Ld, Counsal for applicant/ accused

The present application already stands decided however a
fresh application seeking reqular bail has been filed and same is taken up
iocday.  Let this record be annexed with the said application seeking
reqular bail and be sent o concerned court for record.

————
(DEEPIKA THAKRAN)
Duty MM-1I, West Dist, THC, Delhi
16.07.2020.
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FIR No. 673/2020
PS5 Ranhola
Uis 33/38/58 D.E.Act

16.07.2020
Presant: Ld. APP far the State.

Sh. Varun Kumar Deswal |d. Counsel for accused.

Vide order di. 16.07.2020, Sh. Ankur Jain Ld. ASJ, West
District has granted bail 10 accused Rishab subject to fumishing of
personal and surety bonds to tune of Rs.25,000/-. In compliance of sad
order the bail bond is turnished . The surety bonds is accepted by this
couft. Original 1D prool and solvency proof of surety seen and returned
Personal bonds of the accused be sent to the Jail superintendent
concerned for attestation of signature thereupon and the same be returned
aftir doing the needtul to the concerned court.

Copy of this order be given to the Id. Counsel for accused
and copy of the same be also sent (o jail superintendent for compliance.
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FIR No. OD-MU-000044/20
PS5 Mundka

Us 379 IPC

State Vs Md. Kasim

16,07 2020
Present: Ld. APP for the State.
Sh. Rahul Tandon Ld. Counsel for applicant/ accused

The present bail application has been filed on behall of
accused Md Kasim in the above mentioned case FIR whefein it is
submitted that accused is in JC since 24.06.2020 and has clean
antecedents and there is no previous invalvement of accused in any case
It is further submilted thal accused has been falsely implicated in the
present case and he has nothing to do with the present case. It is further
subminted that nothing has been recovered from or at the instance of
accused. It is further submitted that no fruitful purpose will be served by
keeping the accused In JC. Hence, present application seeking bail of

accused is filed.
Reply to this application received wherein it is menboned

that permanent address of accused is yet 1o be verified and f bail 15
granted to him, he can repeat the same offence in future. With this prayes
lor dismissal of bail application has been made.

Consideration heard. Record is perused.

in the present matter, interim bail has already been granted
1o accused, no recovery is (0 be effected from the applicant for which his
custody is required by the police. Considering the facts and circumstances
of the case, likely impact caused upon the careerffuture of accused
person and likely time to be taken in completion of investigation and for
taking note of the fact that bail is a rule and jail is an exception, the
WEMuumumﬂummﬂ
-Whhmﬁﬂt mm-mmmhmmm
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FIR No.1095/19
F'S: Punjabi Bagh
U/s 379/411 IPC

[6.07.2020

Fresh charge sheet is received.

Present: Ld. APP for State,
IO/HC Rajhir in person.

Put up before concerned court on 30,07.2020 for further order.

H-\-H"'-..

"
L' iy

(Deepika Thakan)
Duty MM-2,(Mahila Court-04)
West/ THC/Delhi
16.07.2020
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FIR No,5227/2020
PS: Punjabi Bugh
Li/s 379/41 1 1PC

16.07.2020
Fresh charge sheet is received.
Present:  Ld. APP for State.
IO/HC Rujbir in person.
Put up before concerned court on 30,07,2020 for further order.

o T
 (Deepika Thattfan)”
Duty MM-2,(Mahila Court-04)
West/ THC/Delhi
16.,07.2020
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FIR No.000279/2020

Hftmm T
PS Tilak Nﬂgur Ms. DEEPIKA THMK:‘-;.H“
i ‘ . H -
i Uls 379, 411 IPC .m“r"m,,ﬂ;nﬁ W, A Coin U4

TR 4 Oistragt
wfdun I * o

07.2020 e W2
lﬁ Roain M 18d i uf’D‘ﬂrI

e wond sl 1Y
Present:  Ld, APP for State, Tis Hagarl Goutls, Bulli

Sh, Anil Vats Ld. Counsel for applicant/accused Vijay (Through

video conference).

The present bail application has been filed on behalf of accused
Vijay in the above mentioned case FIR wherein it is submitted that the
applicat is in JC since (9.07.2020. It is further stated that the accused is

innocent and falsely implicated in the present case. It is further stated that
accused is not involved in any other case. It is further submitted that no

purpose will be served by keeping the accused in JC. Hence, present
:" plication seeking bail of accused is filed.
Reply to this application was sought wherein it is mentioned that
he all ged stolen were recovered from the accused. It is further mentioned
he accused is repeated offender and is involved in other cases and in
» he is released on bail he can repeat same offence again. With this prayer
ismissal m application has been made.
Consideration heard. Record is perused.
i the present matter, accused is already in judicial custody, no
eff sted from the applicant for which his custody is required
. Considering the fucts and circumstances of the case, likely
d upon the career/future of accused persons and likely time to be
pletion of investigation and for taking note of the fact that bail is
il is an exception, the accused is admitted to bail subject to
sersonal bond and surety bond in the sum of Rs.30,000/- with

sl
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FIK No0.336/2020
PS Mundka
U/s 25 Arms Act

16.07.2020

Present: Ld. APP for State.

Sh. Harish Kumar, Ld. Counsel for applicant/accused.

This is an application seeking one day custody parole for accused
i.e. 16.07.2020.

It is submitted therein that accused is in custody since 03.07.2020
therefore it is submitted that mother of accused has expired on 15.07.2020 due
to illness and accused is performing the last rituals of his mother being elder
son in his family.

No written reply has been filed, however, the oral submissions
have been made and it is submitted that the State have no objection if the same
application is allowed for 24 hours. However, antecedents of the accused are
required to be seen. Considering the fact that the mother of the accused has
expired yesterday and he being the elder son in his family is required to
perform last rites of his mother. Accordingly, the application seeking custody
parole for one day i.e. 16.07.2020 is allowed.

Copy of this order be sent to Jail Superintendent Tihar Jail for
information and necessary action and to depute the necessary force for the said
purpose. It is clarified that the accused is directed to lodge back in jail soon
after cremation of his mother.

Application stands disposed of.

Record be sent to concerned court.

\ Nem
(Deepika Thakran)
Duty MM-2,(Mahila Court-04)

West/ THC/Delhi
16.07.2020
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1k N, 336/2020
1S Mundka
U/s 25 Arms Act

16.07.2020

Present: Ld. APP for State.

Sh. Harish Kumar, Ld. Counsel for applicant/accused.

This is an application seeking one day custody parole for accused
i.e. 16.07.2020.

it is submitted therein that accused is in custody since 03.07.2020
therefore it is submitted that mother of accused has expired on 15.07.2020 due
(o {liness and accused is performing the last rituals of his mother being elder
son in his family,

No written reply has been filed, however, the oral submissions
have been made and it is submitted that the State have no objection if the same
application is allowed for 24 hours. However, antecedents of the accused are
required to be seen. Considering the fact that the mother of the accused has
expired yesterday and he being the elder son in his family is required to
perform last rites of his mother. Accordingly, the application seeking custody
parole for one day i.e. 16.07.2020 is allowed.

Copy of this order be sent to Jail Superintendent Tihar Jail for
information and necessary action and to depute the necessary force for the said
purpese. It is clarified that the accused is directed to lodge back in jail soon
after cremation of his mother,

Application stands disposed of.

Record be sent to concerned court.

(Deepika Thakran)
Duty MM-2,(Mahila Court-04)

West/ THC/Delhi
16.07.2020

e
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FIK No0.336/2020
PS Mundka
U/s 25 Arms Acl

16.07.2020

Present: Ld. APP for State.

Sh. Harish Kumar, Ld. Counsel for applicanu’accused.

This is an application seeking one day custody parole for accused
i.e. 16.07.2020.

It is submitted therein that accused is in custody since 03.07.2020
therefore it is submitted that mother of accused has expired on 15.07.2020 due
to illness and accused is performing the last rituals of his mother being elder
son in his family.

No written reply has been filed, however, the oral submissions
have been made and it is submitted that the State have no objection if the same
application is allowed for 24 hours. However, antecedents of the accused are
required to be seen. Considering the fact that the mother of the accused has
expired yesterday and he being the elder son in his family is required to
perform last rites of his mother. Accordingly, the application seeking custody
parole for one day i.e. 16.07.2020 is allowed.

Copy of this order be sent to Jail Superintendent Tihar Jail for
information and necessary action and to depute the necessary force for the said
purpose. It is clarified that the accused is directed to lodge back in jail soon
after cremation of his mother.

Application stands disposed of.

Record be sent to concerned court.

\ Nex

(Deepika Thakran)
Duty MM-2,(Mahila Court-04)

West/ THC/Delhi
16.07.2020
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THROUGH NAZARAT BRANCH
MC 178/20
PS, RAJOURI GARDEN
LS, 12 DV ACT

mmmahilacourtldwest@gmail.com
MS.MANMEET KAUR VS. PARMINDER SINGH

NOTICE

e bt R E T

mul] Vuplication

T,
MANMEET KAUR D/O. JAGSEER SINGH

R/O. PLOT NO. 39 BLOCK-C, GALI NO. 12 NATHU
COLONY , BURARI, DELHI
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3 He will Turnish his fresh address on record s and when
S,

4

he changes the

He will not conymiy the swme or similar offence in future.
Applications in hand i disposed of,

Copy of this order be sent to 10, Counsel for applicant via Email as
uested by the Reader of this court.

L..b——
(Decpika Thokfun)
Duty MM-2,(Mabila Conrt-04)
West/ THC/Delh
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Fresh charge sheet 1s necerved.

Present: Ld APP for State.

IOVHC Rajbir in person.
Put up before concerned count ca 3007 2020 for further order

N
(Deepika Thikran)
Duty MM-2 Mahils Court-04)
West/ THC Dehi
16.07.2020
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FIR No. 175/19
PS Tilak Nagar
Uis 420/506/1208 IPC
State Vs, Inderjeet Singh
16.07.2020
present  Ld. APP for the State.
Sh, Vikram Singh Ld. Counsel for applicant/ accused.

The present bail application has been filed on behall of
accused Inderjeet Singh in the above mentioned case FIR wherein It is
submitted that interim bail has already been granted 10 accused Ul
16.07.2020 | e. today however the applicant was in JC from 01.06.2020 10
27.06.2020. It is further stated that the accused is a law abiding citizen, Is
an innocent person and has not committed any offence at all and he has
been falsely implicated in the present case. It is further mentioned that
there is nio evidence on record 1o show the cheating on the part of present
accused. It Is further submitted that accused has two minor daughters and
both are school going. Hence, present application seeking ball of accused
is filed.

Reply to this application received wherein it is mentioned
that during the course of investigation address of accused was visited
several times but the house was found locked every time and notice was
pasted at the said address several times but accused had not joined the
memmmmmuawm
agair mmmmmmmmhm
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1r
witnesses,
2.

He will not lamper the evidence or intimidate any of the

v He  shall Co-aperate into the investigation and will appear
are 10 an
d Court as and when required and directed.

3. : .
He will fL]'i"["'"Eh his fresh address an record as and when he
changes the same.

4,

H1e will not commit the same or similar offence in future.
Application in hand is disposed of.
Copy of order be given dasti to Ld, Counsel for applicant/

Record pe Sent to concerned court.

9
Ok _...JP'T'E' _
(DEEPIKA THAK RAN)

Duty MM-1I, West Dist THC, Delhi
16.07.2020,

-
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FIR No. 175/19
PS Tilak Magar
Uis 4200506/1208 IPC
State Vs, Parminder Kaur
1607 2020
Presant: Ld. &4PP for the State.
Sh, Vikram Singh Ld. Counsel for applicant! accused

The present bail application has been filed on behall of
accused Parminder Kaur in the above mentioned case FIR whereln it is
submitted that interim ball has already been granted to accused til
16.07 2020 i.e. today however the applicant was in JC from 01.06.2020
01.07.2020. it Is further stated that the accused s a law ablding citizen, Is
an innocent person-and has not committed any offence at all and he has
been falsely implicated in the present case. |t is further mentioned that
thete 1s no evidence on record 1o show the cheating on the part of present
accused. It is further submitted that accused has two minor daughters and
both are school going. Hence. present application seeking bail of accused
is filed,

Reply 1o this application received wherein it is mentioned
that during the course of investigation address of accused was visited
several times but the house was found locked every time and notice was
pasted at the said address several times but accused had net joined the

investigation and accused was arrested in execution of NBW issued
against her. With this prayer for dismissal of bail application has been
made.

Consideration heard. Record is perused.

In the present matter, interim bail has already been granted
to accused, no recovery Is to be effected from the applicant for which his
custady is required by the police, Considering the facts and circumstances
of the case, likely impact caused upon the careerffuture of accused
person and likely time to be taken in completion of investigation and for
faking note of the fact that bail is a rule and jail s an exception, the

Scanned by CamScanner



—

FIR No. 175/19
PS Tilak Nagar

State Vs. Parminder Kaur
16.07.2020

Present:  Ld APP for the State.
Sh, Vikram Singh Ld. Counsel for applicant/ accused.

The present application already stands decided however a
fresh application seeking regular bail has been filed and same 15 taken up
today. Let this record be annexed with 1he said application seeking
requiar bail and be sent to concerned court for record.

(DEEPIKA THAK 'Tﬁ;‘

Duty MM-II, West Dist, THC, Delhi
16.07.2020.
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FIR No. 8916/20
PS Crime Branch
16.07.2020
Present: Ld. APP for the State.
This is an untrace report but the jurisdiction of the same lies
with the court of Ms. Neha, Ld. ACMM, West, Tis Hazari Courts, Delhi. Let

same he submitted before the court of Ld. ACMM, West by the Ahlmad of
the court forthwith.

(DEEPIKA THAKRAN) _
Duty MM-1I, West Dist, THC, Delhi
16.07.2020.
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FIR No.S07/2020 & 52172020
PS - Mignwali Nagar

16.07.2020

Present:  La APP for State,

None for applicant/oceused.

Reply of the juil superintendent concemed has been filed
wherein it is submitted that the custody of sccused is required in the case FIR
No. e, 46572020 U/s 411 IPC PS Paschim Vihar, West and due 1o this

reason he has not been released from the Jail. Let this record be sent to the

concerned courl.
.u«.%l”\.%u &

Duty MM-2,(Mahila Court-04)
West/ THC/Dethi

16.07.2020
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'PS Ranhola
Urs 33/38 D.E.Act
16.07.2020
Sh. Ajeet Pratap Singh Ld, Counsel for applicant/ accused.
Vide order di. 16.07.2020 this court has granted bail to
accused Sajan subject 10 furnishing of personal and surety bonds 1o tune
of Rs.25.000/-. In compliance of said order the bail bond is furnished.
The surety bonds is accepted by this court. Original 1D proof and solvency
proot of surety seen and returned, Personal bonds of the accused be sent
o the Jail superintendent concerned for attestation of signature thereupon
and the same be retuned after dning the needful to the concerned court,
Copy of this order be given to the ld. Counsel for accused
and copy of the same be also sent to jail superintendent for compliance.

¥ L

L ‘,1_&
fI_EEEFIKATI'-EAHI’!AN}
Duty MM-1I, West Dist, THC, Delhi
16.07.2020.
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FIR Mo, 346/20

S Mundka

Uis 3927394134 1PC

Stsle Vs, Pardeep Rathee
16.07.2020

Presont Ld. APP for the State

Sh, Yogesh Rathee Ld. Counsel for applicant/ accused

The prosent ball application has been filed an behall of
accused Pardeep Rathee in the above mentioned case FIR wherein it 5
subimitted that applicant is in JC since 06.07.2020. 1t is flrther stated that
the allegations sei out in the FIR are false, exaggerated, ominous in
natire and fabricated 1o send the accused behind bars. It IS further
submitted that applicant! accused is nol a previous convict and has good
reputation in the society and accused s innocent person. 1S furthes
submitted that there is no reguirement to keep the accused in JC as
investigation has already been completed. Henge, present application
secking bail of accused is filed
Reply to this application was sought whersin it is mentioned
that one vegetable cutter knife was recovered fram the possession of
aerused It is further submitted that accused 1S habiual drug addict and
11P of accused 1s yet 1o be conducted. It is further submitted that in case
he is released on bail he can repeat same offence again. With this prayei
tor dismissal of ball application has been made.
Consideration heard. Record s perused
in the present marer, accused is already in judicial custody,
no recovery s to be effected from the applicant for which his custody is
raguired by the police. In the reply it has come out that TIP of accused is
yet 1o be conducted and same is scheduled for 28.07.2020. The facl that
TIP 1= o be conducted is nat ground 1o deny the bail. Considering the facts
and cicumstances of the case, likely impact caused upon the
career/future of accused person and likely time 10 be taken in completion
of investigation and for taking note of the fact that bail is a rule and jail is

T

That all the investigation of this case has been completed
against the applicant/accused. The trial will take long

N
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4l norm rather (e the exception.

T2 If the vehicle is insured, the court shall ssue notice 1o the
awner and the insurance company for disposal of the vehicle, If there Is ho
response or the owner declines 10 tuke the vehicle or informs that t has
cliimed insurance/released its right in the vehicle 1o the insurance company

and the msurance compiny fails 1o take possession of the vehicle. the vehicle
may be ondered 1o be sold in suetion,

T3, U a vehicle is not cluimed by the necused, owner, or the
msurance company or by a third person, (t may be ordered to be sold by
auction,”

Considering the facts and circumstances and law Inid down by
higher courts. vehicle in question bearing registration number Vehicle No.
DL-SCAK-0978 be released to the registered owner on furnishing security
band / indemnity bond as per valuation report of the vehicle. 10 is directed 10
get the valuation done and also to get the photographs from all angles prior to
releasing the same 1o the applicant as per directions of Hon'ble High Coun.

Copy of this order be given dasti 1o applicam,

Copy of the order be sent 10 the SHO concerned,

Panchnuma and photographs (alongwith negative/CD) shall be
filed in the court along with charge sheet,
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FIR No.157/2020
PS : Ranhola
UZs 4 of Muslim Women Protection of the Rights on Marriage Act.

16.07.2020

Present:  Ld. APP for State.

Ld. Counsel for accused.

Report not filed.

Let the report be called again from the 10/SHO concerned for
20.07.2020. |

Dasti copy of the order be given to the Id. Counsel if required by
him,

(Deepika Thakran)
Duty MM-2,(Mahila Court-04)
West/ THC/Delhi
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IN THE COURT OF LD. DUITY METROPOLITANT
TE, (DISTT.WEST) TIS HAZARY COURTS

MAG

{1 DELHT .
in 1{!‘ ATTER OF:
;'tfg-rm

.}ei' VERSUS LALIT
R
© + 49, /2020
) : FIR NO. 639 /202C
n‘ﬁb U.5. 279/304A 1PC
¥ ‘ V‘O P.5. PUNJABI BAGH
DISTRICT-WEST

0

PLICATION FOR RELEASE THE VEHICLE BEARING
REGISTRATION NO. DLILR 7131 (BOLERO MAXI) ALONG
WITH IT'S ORIGINAL R.C. AND INSURANCE TO THE
APPLICANT/PARTNER OF PARTNERSHIP FIRM OF THE

SAID VEHICLE ON SUPERDARI
MOST RESPECTFULLY SHOWETH :
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FIR No.1306/2020
PS : Punjabi Bagh
U/s 379/411 IPC

16.07.2020

Present:  Ld. APP for State.
Sh. Jitender Kumar Ld. Remand Counsel in person.
Copy supplied to the Ld. APP as well as to the 10.
Reply if any be filed on the NDOH.
Put up for consideration on 18.07.2020.

(Deepikﬁ;akmn)

Duty W'Z,[Mahﬂa Court-04)

e TR
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FIR No. 320120 bacrm 00 #ldsl 1.y,
PS Mundka ‘:4
10.07.2020
Present: None.

Fut up on 14.07.2020

Duty MM-11, ﬂ Dist, THC, Deltn
10.07.2020.
1' b 10
M M

Pu-'m'hﬁ 76 0

Ty = ey
Jmmuum
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IN THE COURT OF SHRI KISHORE KUMAR LD.

I\

IN THE MATTER OF:
State «%h Ankit /o Sh. Hari Shankar
e | Rlo HNo. RZ-40, Desp
d.noa.. Enclave 11, Gali No.6.Vikas
Nagar, New Delhi

eo.%aﬁ P.S. Ranhola
ﬂb% FIR NO. 42972020
P!

WSEC.379/41134 LP.C.
J.C. Since 21,06.2020

SLNo. Particulars Pages C.Fee
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M THE CoUn OF L. DUTY
DISTRECT, T18 HAZART

IN RH)
STATH v ABRAR & another
Laig | 30y fot (tﬂ FIR Mo, 24R/2020

U/8,.379/411/356/341PC

[P B T4
PE: BANJIT HAGAR

-

VENICLE MO, DLIRQS5938 (TSR SATAT
ye 1 e THRER WHEELER)
nhl‘? ‘hLAa
APPLICATION FOR_RELEASING OF VEHICLE BEARING VESICIE
HO. DL1RQS938 (TSR BAJAJ THREE-WHEELER)ON SUFESDART ON

BEUALF OF THE APPLICANT/BPEGISTERED OWNER RAHIS $/0.

ABDUL MAJID . 54 PURA EXTENSION, DELST

RESPECTFULLY SHOWETH :
H""'l That the above sald vehicle has been ssized Dy the

=4
?' _,a.(t police of P.S. Ranjit Nagar in the above sa:d case

and the same in lying Iin tha malkhana of F.=2
*)u t Nagar, Delhi.
,!" ﬁ’.‘. nji g

\ I"" 2, That the applicant is the registered owner of the
said vehicle and investigation of the present case
has been completed and the said vehicle L1s oo moze
required for any purposes.

3. That the applicant undertakes to produce the same

*'-—"l_-l'r'

batore thia Hon'bly Court as .
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INTHE COURT OF HON'DLE LD MM WEST DISTT. T8 HAZARI COURT DELHI

INTHE MATTER OF
STATE - , Vs SACHIN ,
L P
| igi =
L DPD.NO.97-A
Fol? on

P.S: MUNDKA

ES IN CASE
CHALFE  OF

MOST RESPECTFULLY SHOWETH:
1. That the matter is pending before the P.S mundika

2. "That the when accused was arrested by the Police officer #
Mr. Jogender in P.8 Mundka . there police officer pocket
out from the accuned some maney with one mobile phone .

Prayer : it is most respectfully prayer Hon'ble court plegge

- issue thfuﬂrﬁﬂf ﬁﬂ‘ reicase jamA. talasi  articles who s

i

e
Appliciy
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FIR No.0293/2020
PS: Patel Nagar

U/s 394/411/34 1PC
State Vs, Sahil Khan

16.07.2020

Present:

Ld. APP for State.
Verification report not filed.
Be called for 18.07.2020.

(Deepﬂcmkrnn]

Duty MM-2,(Mabhila Court-04)
West/ THC/Delhi
16.07.2020
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FIR No.298/2020
PS Mundka

10.07.2020

Present: Applicant in person.
Reply not filed.

Be called for 14.07.2020.

(Deepika Thakran)
Duty MM-2,(Mahila Court-04)
West/ THC/Delhi
10.07.2020
Yy 7. 40
P, Mo

\ch‘i,ha bat t]:J:)
Punlwppos 16799

A—
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e-FIR No. 0414172020
'S Hari Nagar

Stute Vs, Ritesh Kunar
Uls 31 1rc

13.07.2020
This is an application for bail on behall of applicant /
aceused Ritesh humar.

Present:  Ld. APP for the St

None for the applicant.

Reply nit {iled by 10,

10 1 SHO s directed to file reply on bail application. (or

16,07.2020.

Copy of bail application be sent to 10 / } ipfough all
miodles., imeluding electronic mode.
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FIR No. 191/20
PS ﬁciﬂg Bagh
State Vs. Nagesh Raj

16.07.2020
Present:

E.%ﬂwaﬂggﬂ.

None for applicant.
Put up on 20.07.2020

(DEEPIKKPHAKRAN)

Duty MM-1I, West Dist, THC, pelnj
16.07.2020.
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FIR No. 0444/20
PS Tilak Nagar
State Vs, Ranjeet Singh
16.07.2020
Present: Ld. APP for the State.
Sh. Hemant Bhardwaj Ld. Counsel for accused.

Vide order dt. 15,07.2020, Sh. Pankaj Arora, Ld. Duty MM,
West District has granted bail to accused Ranjeet Singh subject to
furnishing of personal and surety bonds to tune of Rs.20,000/-. In
compliance of said order the bail bond is furnished and accepted subject
o its verification . Ld. Counsel for accused has submitted that due to
spread of Covid 19 he intends to put appearance alongwith surety before
the concerned duty MM through VC. Let verification report be called for
18.07.2020 and if required Eonmmn_:@m.,ﬂmm conducted through VC

scheduled at 2.30 p.m. email ID of Ld. Counsel is "Hamentb@gmail.com

and whatsap number is 9034919778.
V.L[

(DEEPIKA THAKRAN)
Duty MM-II, West Dist, THC, Delhi
16.07.2020.
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L. APP for the State.
None for applcant.

Reply of 10 not received.
|ssue CIN be issued 1o the I0/SHO concerned for NOOH.
To come up for consideration on 02.07.2020,
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IN THE COURT OF Ms. MANU VEDWAN,
MM(WEST), TIS HAZAR| COURTS, DELHI

ﬂr; gHU .vo “ w T.# _\N..u Mﬂaﬂzzﬂ.ﬁgg

L/s 378 |PC

A SUPERDARI APPLICATION ON BEHALF OF THE

\“ APPLICANT/COMPLAINANT  NAVJOT  KAUR,  FOR
RELEASING HER SCOOTER OF MAKE HONDA AND MODEL

f _ ACTIVA WITH REGN. NO DL BS AV 7647

M

1. That the applicant is the owner of the scooter of make Honda and
model Activa with regn. no DL BS AV 7647, having chasis No:
ﬁ%igzﬂgﬂgg which was

Q..\. .r.\.% on 14.02.2020 from Punjabl Bagh, and E.FIR No 005288/2020
T\_ was registered and during the course of investigation It was traced and
a:ns.qim%nan!!ins:g&agnaﬂ

U.V_ ..__.av and the same is not required for any further investigation,
2 That the vehicle registration number has been mistyped In the FIR as
DL 85 AU 7647. wheroas the above mentioned Registration number
DL 85 AV 7647 w?%nﬁi?iﬁf@i
Engine No, (The Copy of Vahicle Rey : .
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